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O.Ae 32/2003

12.5.2003 - Heard Mr, M. Chanda, 1earn.

mb

ed counsel for the applicant. :
Mc. A, Deb Roy, learned Sr.
CeGoS, Cs for the respondents

~ stated that he has obtained

,_instructiohs and shall file
written sta;emept on behalf of
the réspondents. The Application
is admitted. List again on

' 16.6 2003 £ax to enable the
(reSpondents to file written

statement.,
_

Vice=Chairman

16.6.2003 Present : The Hon'ble Mr, Justice

mb

D.N. Chowdhury, Vice~Chairman
The Hon'ble Mr. R.K. Upadhyaya
Member (A).,

Mr., A, Deb Roy, learned Sr.
C.G.S.C. for the respondents stated -
that the respondents are filing writt-
en statement within short time. The
case is accordingly adjourned

List again on 21,7.2003 to
enable the respondents to f11e written
statement &

el YLW

Member - i¢

/\/ﬁ/

Vlce-bhalrman

21,7.2003 Present The Hon'ble Mr. Justice

mb

D,N, Lhowdhury, Vice=Chairman,

The Hon'ble Mr., N,D. Dayal,

Administrative Member,

Put up-again on 12,8,2003 to
eanble the respondents to file written
statement, °

N

,Negler o

Vice~Chairman
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0.A, 32/2003 | | . N

Written statement has heen
filed, The case may now be listed
for hearing on%,9,2003, The applicant
may file rejoinder, if any, within

12,8,2003

two weeks from today.

Vice=Chairman

mb
¢ 503 W W 124902 e
_ /q/égab/,ﬂ'
19.9.03 |
kxxk On the prayer of
learned counsel for the applicant
case is adjourned to 23.9.03 for
~ hearing. |
Member
im :
23.9.2003 " Heard the leérned counseiuq
for the parties. Hearing concluded. ¥f
Judgment delivered in open court,  j
kept in separate sheets. The
application is disposed of. No -
order as to costs.
| oV gxlegéA%;
_ Member
nkm



o

&
4
CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Ouwhe foBeNo. 151 32 of 2003
23.9.2003

DATE OF DECISION

! Shrl Chaturbhuj Rai and 17 others
c.'bd.....ﬂ....".ﬂl‘..'.0&‘.'.0.0.0.0'.....'..0.0..OAPPLICAI\IT(S). -

|
|
i
|

. . .
' Mr M. Chanda and Mr G.N. Chakraborty

0“0..0.0"00"00..000Qcoooooo.oo.‘o-o.._..ao.bcoo.‘.

... ADVOCATE FOR THE
APPLICANT(S) .

-VERSUS-

The Union of India and others

0\.00.000.oo.c.‘.oto..oo.e

Mr A. Deb Roy, Sr. C.G.S.C.

0'00

|
|
|
|
|

]
|

»

o.uco.o000.-0.-.-.cc..'...,oRLsPONDLNI‘(S)

ADVOCATE FOR THE
RESPONDENT(S) .

o.o.uoco'vBooo.s.oo...ot.oooooo.voo‘io..ao.o.o.

i -
?HE HON'BLE MRe K.V. PRAHALADAN, ADMINISTRATIVE MEMBER

i

?HE HON'BLE

whether Reporters of local papers may be allowed to see the
Jjudgment ¢

To be referred to the Reporter or not?

Wwhether their Lordships wish to see the fair copy of the
Judgment ?

Wwhether the judgment is to be circulated to the other Benches 2

Judgment delivered by Hon'ble M@=t Administrative Member

o
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.32 of 2003

Date of decision: This the 23rd day of September 2003

The Hon'ble Mr K.V. Prahaladan, Administrative Member

N oYU W N
.

8.

9.

10.
11.
12.
13.
14.
15.
le.
17.
18.

By

By

Shri Chaturbhuj Rai
Shri Dilkeshwar Singh
Shri Sarreshwar Burman
Shri Hari Nath Prasad Singh
Shri Surendra Rai
Shri Raghu Bansh Rai
Shri Moti Lal Rai
Shri Dil Maya Sonar
Shri Bas Deo Rai

Shri Ram Shankar Shah
Shri Deep Singh

Smt Padma Rai

Smt Sita Thapa

Smt Binati Devi

Smt Biro Devi

Smt Madina Khatoon

Smt Maya Devi

Smt Anita Hindu

«.....Applicants

All the applicants are working in the :
Office of the Umroi Military Station,

C/o 99 APO.

Advocates Mr M. Chanda and Mr G.N. Chakraborty.

- versus -

The Union of India;, represénted by

The Secretary to the Government of India,

"Ministry of Defence,

New Delhi. '

The Headquarter Chief Engineer
Eastern Command, Fort Williams,
Calcutta.

The Controller of Defence Accounts
Narengi, Guwahati.

The Station Staff Officer
Military Station,

Umroi Cantonment,

C/0o 99 APO.

Advocate Mr A. Deb Roy, Sr. C.G.S.C.

...}..Respondents



O R DE R (ORAL)

K.V. PRAHALADAN, ADMINISTRATIVE MEMBER

This application under Section 19 of the
Administrative Tribunals Act, 1985 has been filed praying
for a direction for payment of Composite Hill Compensatory
Allowance in lieu of Speciai Compensatory (Remote
Locality) Allowance to the abplicants, who are Group 'D'
emplcoyees working under Adhoc .Station’ Heddquarters, Umroi
Cantonment, Shillong. The condition for grant of Composite
Hill Compensatory Allowance (CHCA for short) is that the
duty area should be situated above 1000 (one thousand)
metres and 1is not a municipality or notified area or
Cantonment and should be at a distance of eight kilometres
from the municipal area of Shillong. The Dependency
Certificate issued by the Deputy Commissioner, Shillong
dated 28.1.1992 also supports the view of the applicants.
Similarly situated Group 'D' employees working under the
Garrison Engineer, Umroi Cantonment, are also drawing

CHCA. In O.A.No.78 of 1997 also this Bench vide order

‘dated 4.3.1998 directed the Army Headquarters, Engineer-

in-Chief's Branch, New Delhi to take a decision on the
payment of CHCA in respect of similarly placed.employees.

24 The respondents plead that without any Government
order, the present applicants who are employees of Adhoc
Station, Umroi Cantonment cannot . be paid CHCA. The case
for payment of CHCA to the applicants has also been taken

up by the respondents.



nkm

3. Having heard Mr M. Chanda, learned counsel for the
applicants and Mr A. Deb Roy, learned Sr. C.G.S.C., the
respondents, more particularly the Army Headquarters,
Engineer-in-Chief's Branch, are directed to take a
decision in the matter by applying the same yardstick as
done in the case of the applicants of 0.A.No.78/1997
disposed of on 4.3.1998 for payment of Composite Hill
Compansatory Allowance to the applicants. Action may be
taken within three months from the date of receipt of the
order for payment of Composite Hill <Compensatory

Allowance to the applicants.

4. The application is accordingly disposed of. No

order as to costs.

\C_@W’\
( K. V. PRAHALADAN )
ADMINISTRATIVE MEMBER
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GUWAHATI BENCH

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

'IJ!‘itlc of the case 0.A. N§9......,72002 3 ‘i
i; < t
Sri Chaturbhuj Rai & 17 Ors. Applicants (\t k S
; - Versus — X N3
V;Union of India & Others Respondents.
5 INDEX
SL. | Anncxurc Particulars Pagc
iNo. No.
01, ——-- Application 1-18
T02] e Verification 19
03, 1 Copy of the Certificate dated 4.9.1991 20
1 04 2 Copy of the Ictter datcd 6.8.1991 21
i 05 3 Copy of the O.M. dated 22.9.1985 22
06 4 Copy of the dependency Certificate dated 28.1.1992 23
07 5 Capy of the letter dated 7.5.1992 24-26
I 08] 6 Copy of the O.M. dated 23.9.1986 27-28
09 7 Copy of Certificate dated 10.09.1992 29
10 8 Judgment and order dated 4.3.1998 30-32
; ' Filed by
Date 9 4, - 3 - Sy Advocate v -



{an Application under Section 19 of the administrative Tribunals tGot,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

1785)

Chaturbhui Rai
Dilkeshwar Singh

Sarreshwar Burman

i Hari Nath Prasad Singh

Surendra Ral
Raghu Bansh Rai
Moti Lal Rai

il Mava Sonar
Bas Deo Rail

Ram Shankar Shah
Deap Singh

Padma Rai

Biro Dewi
Madina KXhatoon
Mava Dewvi

anita Hindu
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1.
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3.

‘

The Union of India,
Represented by the Sscretary to the
Government of India,
Ministry of Defence

Mew Delhi.

The Headguarter Chief Enginser,
Eastern Command, Fort William

Calocutta

The Controller of defence Accounts
Harengl

Guwahati

The station Staff Officer
Military Station
Umroi Cantonment
Clo 99 aPO
S ‘K,n,“Respondents.
DETAILS OF THE APPLICATION

made.,

This application is made for immediate payment of Composite
Hill compensatory Allowance in lieu of Special Compensatory
fRemote Locality) Allowance as the Composite Hills
Compensatory Allowance is more beneficial than the Special
Compensatory [Remote Locality) allowance and the same is
entitled/admissible to the applicants in terms of the Office
Memorandum No. 20014/6/86.E.1V dated 23.9.1986 issued by the
rtment of

Government of India, Ministry of Finance, Dep
s

Yé
Expenditure wherein it iz stated in paragraph 4 that the

o

of

£

3

Central Government emplovees in receip pecial

&
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Compensatory Allowance under this order w1ll not e entitled
to composite Hill Compensatory allowance in addition.
However where the HMill Compensatory allowance or any other
COMPEensatory ailowanu@ admizzible is more bﬁh@flCl&l the
same may be allowed in lieu of the Special Compenzatory
Allowance and also praying for a direction upon the
respondants to pay the arrears of Composite Hill
compensatory ﬁiluwan ¢ in terms of the Office Memorandum
dated 23, “l?Qb with effect from 1.8.1991 to till date and
for a declaration that the applicants are entitled to draw
composite Hill Compensatory allowance in lieu of Special

Compensatory (Remote Locality) allowance.

Jurisdiction of the Tribunal.

The applicants declare that the subject matter of this

application is well within the jurisdiction of this Hon*ble

Tribunal.

Limitation,

The applicants further declares that this application is
filed within the limitation prescribed under section—21 of

the ﬁdministrative Tribunals Act, 1985,

Facts of the case.

That the applicants are citizens of India and as such they
are entitled to all the rights, protection and erivileges as
guaranteed under the Constitution of India. All the
applicants are working in the of Group 07 madré un cler
Station Staff Officer, Military Station, Umroi Cantonment:,
Military Engireering Services (MES), Shillong in different

capacities and appointed on different dates.



4.2

That the applicants pray for permission to move this
spplicants jointly in a single application under Section
4(5) (&) of the Central aAdministrative Tribunal (Procedure)
Rules 1985 as the reliefs sought for in this application by

the applicants are common.

That the Office of the Station Headauarter, Umroi, came into
existence and started functioning in the vear 1984 in Unroi
Cantonment, Shillong. Be it stasd that Unrol is situated

within 6 kilometers from shillong City as per asrial

distance as confirmed ffrom dircraft by the Mational
Airport Authority, Shillong @irport. However due to hilly
terrain distance by road iz approaximately 32 kilometers.

Howsver, due to hilly terrain Umroi could not be connected

in straight way from Shillong city by road and the road had

to build up and connected with Umreoi in a carve manner
therefore thﬁ.digtance which iz only 6 kilometres from -

Shillong city in fact stands about3?2 kilometres by road.

That the Unroil being a newly upcoming cantonment, the basic
civic amenities such as residential accommodation, marketing
facilitiss School facilities in vernacular medium, hospital
facilities ete. are not available and it is not likely to be
available for another oﬁe decade or more. So virtually for
all basic needs the staff of Station Meadguarter Umroi is

fully dependent on the nearest township i.e. Shillong which
iz situated about 32 kms. away from Umroi Cantonment by

road.

That the office of the Garrizon Engineer, Umrol approached
the Deputy Commissionesr, Fast Khasi Hills District, Shillong

immediately after shifting office at Umroi for issuance of

dependency certificate and accordingly after consideration

of the factual position in respect of the employees serving

in the establishment of Garrison enginear, Umrol issued the

_2d2 21979 )Y



Certificate on 26.10.1987. In this connection it may be

stated that the National Airport aAuthority, sShillong airport
issued a certificate addressed to the Executive Engineer,
Garrison Engineer, (Project) Umroi (Meghalaya) wherein it is
Jintimated that the aerial distance from Shillong City to
Shillong Airport is 6 Kilometres as confirmed from Aircrafis
issusd byvﬁermdrome Dffice, Mational airport Authority,

Civil Aerodrome Rarapani, Shillong, Ba it stated that “441;hﬁ7
Station Hesdemsrter office at Unroi is situasted adjacent to

the office of the Garrison Engineer (), Umroil, Shillong.

A copy of the certificate issued by the National
Alrport Authority dated 4.9.1991 is snnexed hereto and the

samz is marked as Annexure-1.

That after obtaining the dependency certificate dated
2&;10”198? issued by the Deputy Commissioner, East Khasi
Mills district, the Garrison Engineer (P), Unroi had
allowed to draw the Composite Hill Compensatory allowance
for the emplovees working at Umroi at par with the Central
Government Civilian Employvees serving at Shillong till July,
1991. But surprisingly the same has been stopped with effect
from August 1991 by the area fccounts Officer, Shillong and
the said benefit of CHCA also discontinues to present
applicants following the order of discontinuation passed by
the office of the Garrison Enginser (P) Unmroi. In this
connection, it may be stated that the frea Accounts Officer,
Shillong, under his letter No. PM/III/7/322-11 dated
14.5.1991 asked the office authority to-show the authority
under which the Garrison Engineer is authorised to draw
MRA/CHCA at the Shillong rate. However on receipt of the
letter, Garrison Engineer intimated the Area Accounts
Office, Shillong vide his letter no. 1651L/P/621/E.1(F) dated

17.5.21 that the Hill Compensatory Allowance for the



emp lovees of the Office of.the Garrison engineer, Umrol is
being drawn at par with staff of shillong on the basis of
dependency certificate issued by the Deputy Commissioner,
Fast Khasi Hills District, Shillong in aécordanc@-wara 2
fii) (iii) of Controller of Defence Accounts, Basistaha
letter No. Pay/&/HRa & CHCG dated 9.1.1986 (in the case of.
Garrison Engineer Borihar) and further on 27.5.91 in
accordance with the Gowt. of India, Ministry of Finance
(Department of expenditure) 0.M. No. 21011/19/CGE-E~II (&)
dated 27.9.1989 of fresh dependency certificate was
formardad to Area Accounts Officer Shillong vide G.E.'s
letter-NQ, 1651/P/622 E1 dated 27_5.91 but Area Accounts
Gfficer, Shillong had stopped the payment of HRA and CHCA
with effect from Mav/July 1991. Thereafter on 30.5.1991 a
statement of the case along with a fresh dependency
cartificate which was obtained by the office of the Station
Headquarter Umrol Shillong from the deputy Commissioner,
Fast ¥hasi Hills District, Shillong issued on 21.5.1991 was
forwarded to Commandar Works Engineer, Shillong and copy
also endorsed to the Controller of Defence Accounts,
Guwahati and @rea Accounts Office, Shillong vide G.E.’s
letter No. 165/7/623/E1 P dated 30.5.91 for obtaining
sanction for payment of HRG/CHCA from higher headouarter. It

was further requested by the 0ffice of the Station
Headauarter Umrol vide letter Mo. 1651/P/626/EL (P) dated
18.6.1991 to controller of Defence Accounts, Basistha,
Guwahati for provisional sanction of MRA/CHZA till receipt
of Government &anétion. all efforts are being made by the
Garrison Enginer (P) and the Station Headouarer, Umrol for
obtaining sanction of composite Hill Compensatory fllowsnce
at the Shillong rate imm&diataiy after tﬁe arbitrary
stoppage of Composite Hill Compensatory allowance with
effect from July 1991. In this connection it may be stated

that these applicants are entirely dependentupon the

el
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those employees of Garrison Engineer (P), of Umroi
Cantonment .. Mention is also to be made that private
accommodation is also not available in the nearby area of
Umrol Cantonment. Therefore, for all purpozes the applicants
and their family are deperding at Shillong City even for
food grains, education, medical facilities shopping eto.
Considering these aspect the authority also very my
sympathetic for payment of Composite Hill Compensatory
Allowance to the present applicants at the Shillong rate and
therefore a lot of correspondences are being made by the
local authorities for obtaining sanction for payvment of
Compogite Hill Compensatory allowance at par with the
employees serving at Shillong to the applicants immediately
after stoppacge of pavment of Composite Hill Compensatory

Allowance with affect from July, 1991.

That wour applicants further beg to state that the assistant
Controller of Defence accounts, Area fAccounts Office,
Shillong also wrote a letter to the Controller of Defence
Accounts, Basistha, Guwahati strongly recommending for
extension of admissibility of HCA at par with the emplovees
working in Shillong serving under Garrison Enginesr (P),
Umroi Cantonment including th staff area Accounts Office,
Garrison Enginser auoting reference of para (B) (iii) of'
sovernment of India, Ministry of Finance Office Memorandum
po. F.2 (37)-E-I1(b) 164 dated 27.11.65 read in conjunction -
with Office Memorandum No. 11021/6/76 E.I11(b) dated
6.10.1977. It is also indicated that Govit. Drder with
effect from 12.12.1987 to 30.1.1991. Initially the present
applicants and the emplovees of Garrison Engineer (P) were
allowed to draw the Composite Hill Compensatory Allowance
and House Rent allowace at par with Shillong rate for the

period between 12.12.1987 and 30.4.1991. Hillthe Station
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Meadauarter from $.E. Falls, Shillong to Umrol Cantonment,

Umroil all the @mploye@gfﬁtaff including the present
applicants were allowed to draw the Hill Compensatory
ol lowance and House Rent allowance at par with Shillong rate
with effect from 12.12.1987 to 30.4.19%91. But no action was
initiated for obtaining the Government sanction for pavment
of composite Mill Compensatory @llowance at par with the
Shillong rate to the applicants. In this connection it may‘
also be stated that the authorities are now paving the
ial Compensatory (Remote Locality) allowance to the
presant applicants at the rate of unclassified cities. But
the applicants are entirely d&pénd@nt for all basic
requirements at Shillong township only. It may be stated
that for grant of Composite Hill Compensatory Allowance the
helght of the duty place must be above 1000 metres and the
Umroi Cantonment, Umrol is situated in a height of 1034
metres above and the duty place Umrol for the present

ipplicants is within 8 kilometres from the Shillong Citv.

That the Controller of Defence accounts, Guwahati vide his
latter No. Pay/6/HRa/Unrol dated 6.8.1991 addressed to the
Cﬁi&f Engineer, Eastern Command, Fort William Calocutta also
recommanded for grant of CHCA/HRA to the emplovees of
darrison Engineer (P), Umroi Cantonment by forwarding
statement of case proposing admissibility of HRA for the
defence civilian emplovess serving under the Garrison
Engineer (P), Umroi Cantonment at the Shillong rate by
enclosing dependency certificate issued by the Deputy
Cnmmigsioner, East Khazi Hills, Shillong and other relevant
documents. It is however, stated in the said letter that the
case of admissibility of CHCA/HRA to the emplovess of
Garrison Engineer (P), Umrol Cantonment is not covered under
the existing order on the subject therefore sanction of the

Government is required for pavment of CHCA/MRA to the

A 9 5T 2




employess serving in the Umnroi Cantonment at par with
shillong. In this connection it may be stated that Under
Secretary to the Government of India also issued the Office
Memorandum bearing No. 21011/19/88-E.11 (B) dated 22.2.1989

regarding admissibility of CCA on the baszis of dependency

certificate wherein it is stated that the Compensatory

»

Allowance may be admizsible. in terms of para 3 (h) (1ii) of
Ministry of Finance Dffice Memorandum No. 2037 ELIT(B) /64
dated 27.11.65 to Central Government enplovess working at
places within 8 kilometres of the periphery of the qu&lifi&d
city at the rateﬁ‘admiﬁﬁible in that city sven though ey
may not be resided within the Muricipal limits of that city
and the President is pleased to decide that the Central
Government emplovees working at places within 8 kilometres
of a qualified city which is not an Urban Agalomeration |
town/ocity may be granted Compensatory (City) allowance
admissible in that qualified city provided there is no sub-

urban municipality, notified are or cantonment with &

kilometres limit of the places and further there should be a

certificate of the Collector/Deputy Commissioner having
jurisdiction over the area that the place is generally
dependent for its essential supplies i.e. food grains, milk,
vegetables, fusl etc. on the gualified city and the above
certificate would remain valid for a period of three years
after which a fresh certificsete will be required for
continuance of the allowance. The same principle also
adopted by the Ministry of Finance for grant of composite
Hill Compsnsatory allowance to the Central Governmant
Civilian Emplovees who are working at a places within 8
kilometres of a qualified city which iz not an urban
agglomeration town/city. The above conditions laid down in
the O.tM. dated 22“9;89 are also applicable for grant of
composite Hills Compensatory Allowance to the present

applicants. Therefore the above order is qguoted as
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ref&renmea and other conditions for grant of composite Hill
Compensatory allowance is that the height of duty poilnt must
e above 1000 metre. The office of the StationStaff

Officer, Military station Umroi, is also situated above
the 1034 metre, therefore it satisfy the criteria of height
required under the rule, and as such all the applicants

are entitled to composite Hill Compensatory allowance,

o copy of the lstter dated 6.8.1991 and 0.M. dated
o 9 1989 are annexed hereto and the same are marlked

as Annexure 2 & 3 respectively.

. 4.9 That the office of the Garrison Engineer (P, Unrol also

approached the Deputy Commissionar, East Khasi Hills,
shillong for issuance of dependency certificate immediately
after stoppage of composite Hill Compensatory &l lowanca at
par with Shillong rate to the present applicants and the
eputy Commissioner also was pleased to issus the dependency
certificate dated 28.1.92 where the distance of Unroi from
Shillong zhown as 8 kilometres. This digtance iz perhaps
shown straight distance from Shillong to Umrol ignoring the

road distance due to hilly terrain.

A copy of the dependency certificate issued on

2. 1.1992 is annexed hereto and the same is marked as

Annexure—4.

4.10 That the Garrison Engineer (P), vide his letter
Mo.1551/P/457/EL dated 7.5.92 addressed Lo the Army
Meadduarter Engineerin-Chief’s Branch, Kashmir House, New
Delhi in reference to the letter No.02986/HRA/Umroi/EIC (B)
dated 27.3.92 which received under Headguarter Chief
Fngineer, Shillong zone letter Mo. TOA02 /12 /819 /EIC(3) dated

G.4.92 given certain clarification in support of the claim

of composite Mill Compensatory éllowance st par with the

nrrcel 2? % )
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Shillong for the emplovees serving under Garrison Engineer,

Umroil .

A copy of the letter Mo. 1551/P/457/E1 dated 7.5.97 is

annexeaed as Annexure-5.

4.1L That all the Central Government emplovess working as
Shillong are drawing Composite Hill Compensatory Allowance which
is more beneficial than city Compensatory allowance/Special
Compensatory Allowance. Be it stated that the present applicants
are now granted Special Compensatory (Remote Locality) Allowance
which is less than Composite Hill Compensatory Allowance and not

beneficial to the applicants.

A DETAILED CHART SHOWING THE DIFFERENCE IS FURNISHED BELOW :

Scale of Pavy CHCA Scale SCATRL) Difference
Below Rs. 950 5C ‘ 20 S0
Ha1ow Re. 1499 70 40 30
Below Rs. 1999 120 60 60
Bealow Rs. 2000 150 B0 70
Above Rs. 3000 150 100 50

From the above table it would be evident thét composite hill
compensatory allowance is more beneficial to the applicants than
that of Special Compensatory (Remote Locality) Allowance and there
S is clear provision laid down in the 0O.M. bearing Mo. 20014/6/86~
E.IV dated 23.9.1986 regarding arant of Special Compensatory
(Remote Locality) allowance to the Central Government emplovees
posted in Meghalayva wherein it is stated that consaquent Lpon
decizion by the Government of India on the recommendation of the
4th Central Pay Commission in regard to grant of Special
Compznsatory (Remote Locality) allowance to Central Government
anployees posted in Meghalava vide resolution No. 1410 /1C/86

dated 13.9.1986 sanction of the President is conveving in
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supersession of the existing orders on the subject to the arant of

Special Compensatory (Remote Locality) allowance to the Central

aovernment employees posted in Meghalava at the following rates =

Fay Range Rate of Special

Compensatory allowance
per month (Rs.)
Basic pay below Rs. 900 0

T

P Easlc pay of Rs. 900 & above but belcl 40
Rs/ 1500

Basic pay of Rs. 1500 & above but beldw 60

f2a/ 2000

Basic pay of Rs. Z000 & above LUl beldw 80

Rs/ 3000
C IBasic pay of Rs. 3000 & above 100

But in paragraph 4 it is specifical lystated that the Central
QUVGanQNt employvees In receipt of Special Compensatory allowance
under these orders will not be entitled to composite Hill _

Compensatory Allowance in addition and it is further stated in the
Comald 0.M. dated RF.9.1986 that where the Hill Compensatory
| Allowance or any other Compensatory allowance admissible is more
Beneficial the same may be allowed in lieu of the Special
i Compensatory Allowance. The relevant portion of paragraph of the

C0LM. dated 23.9.1986 is reproduced below :

4. The Central Government emplovees in receipt of
| Special Compensatory Allowance under these
orders will not be entitled to b0m00“1t8 Hill
ompensatory Adllowance in addition. However,
where the Hill Compensatory Allowanoce or any
other Compensatory Allowance adnissible is more
beneficial the same may be allowed in lieu of

the Special Compensatory allowance.”’

A - | A AT
_OR22?
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Theraefore it is quite clear that for the'murpoge of this
grant of Composite Hill Compensatory allowance the height of a
Hill Station above sea level shoud be highest point within the
notified area or the municipality or other local body as
determined and accepted by the Survey of India, where however the
hill station has no municipality local area or other local body
duly constituted under statute the height of the hill station as
determined and accepted by the Survey of India. In this connection
it may be stated that duty point of Umroi for the present
applicants satisfy the above criterias of height from the present
applicants satisfy the above criteria of height from the sea level
as per certificate issued by the Survey of India by the Cirector,
HMorth Eastern Circle, with reference to the Garrison Engineer’s
latter dated 22.8.92 issued the certificate certifying that
highest point within Umroi Cantonment limit is above 1000 metres
but below 1500 metres. This certificate was issued vide letter No.
2545/18-B-2 dated 10.9.1992. Therefore the applicants who are
serving under the Garrison Engineer, Umroi, Cantonment are
entitled to Compensatory Hill Compensator Al lowance in lieu of
Special Compensatory Allowance as the same is more beneficial to
the applicants and the criteria for grant of composite hill
compensatory allowsnce being satisfied in terms of paragraph & of

the Gowvernment instructions as stated above.

Copy of the O.M. dated 23.9.1986 and Survey of India’s
cartificate dated 10.9.92 are annexed hereto and e

LAME are mnarked as Annexure - 6 & 7 respectively.

4.12 That the applicants beg to state that Sri Jaleswar Rail and 196

other emplovees working in the same Umroi Cantonment under the
same respondents who are similarly situated as that of the present
applicants agitated against the nompayment of Composite Hill
ompensatory Al lowance in lisu of Special Compensatory (Remote

Mon’ble

ih

Locality) Allowance and filed 0.4, No. 75/1997 before thi
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Tribunal, praving for pavnent of CHC&. This Hon'ble Tribunal
after adiudicating the case, passed its judgment and order on

24.,0%,1998 in 0.4, No. ”8/“” with the fullOWLﬂq directions-:

e The Respondents, particularly the Army
are thérefore directed to make flnal decision on the
claim of the applicants after consideration of the
relevant facts and rules with regard to the payment of
CHCA to the applicants. They shall issue a speaking
‘OPd@P in thi@ matter within 3 months from the date of
their receipt of this order. The applicants are at
liberty to contest the decision of the respondents 1f
,théy are agarieved with it.

The»application i$‘dis; osed of & No order as\to

costs.,

It is stated that fmllowing the above mentioned Srder
of this Hon’ble Tribunal, the r.w-ondﬁnt had taken actions to pay
the CHCA and accordingly have paid CHCA to those 197 applicants

with effect from May, 1991 which they have now been receiving.

Copy of judagment and order dated 4.3%.1998 iz annexed

Hereto as Annexure-8.

That the pr@gﬁnt applicants have been constantly approaching the
R pmndent for grant of Composite Hill Compensstory éllowance
which has already been extended to 197 persons covered under
Judgment dated 04.03.1998 in 0.4. No. 78 of 1997, working in the
same offlce/cantonment at Umrol. Even a Lawvers Notice was also
served on the respondents on 16.12.2000 urging for grant of CHCA
o these present applicants but the same has not been granted till -
now and these applicants have been deprived of their 1@gitimﬂﬁe

entitlement of CHCA az per the policy laid down by bhe Government.




15

|

a.ld That under the circumstances stated above the applicants are
entitled to grant of Composite Hill Compensatory Allowance in lieu
of Special Compensatory allowance which are being allowed to the
present applicants is far less than the oomwm&ite Hill
Comperisatory Al lowance. Therefbre under the circumstances stated
“above the applicants findingno other alternative approaching
this Hon’ble Tribunal for a direction upon the respondents for
grant of Composite HMill Compensatory Al lowance with effect from
August 1991 and further be pleased to declare that the applicants
serving under the Station Stéf Officer, Umroi Cantonment, Umroi

are entitled to draw Cﬁmposita Hill Compensatory dllowance in lieu
of Special Compensatory allowance and further be pleased Lo pass
any other order or orders as deemed fit and proper by the Hon’ble

Tribunal.

4.1X5 That this application is made bonafide and for the cause of

Justice.

5.1 For that, the applicants are entitled to grant of Composite
Hill Compensatory allowance in terms of paragraph 4 of the
Office Memorandum dated 23.9.1986 in lieu of Special

Compensatory (Remote Locality) allowance.

S.2  For that, height criteria as prescribed by the Government of
India for grant of Composite Hill Compensatory Allowance has
been satisfied by the applicants serving under the Station

Headguarter, at Umroi Cantonmant, Umroi.

5.3 For that, the applicants are being allowed to draw Specia]
Compensatory (Remote Locality) allowance which is far less

N
than the Composite Mill Compensatory allowance in terms of

paragraph 4 of the O.M. dated 23.9.1986.
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For that, civilian Central Government emplovees working in

Shillong City clessifisd as B2 and drawing composite hill
conpensatory al lowance as the sane is more bensficial than

the Special Compensatory @allowancs.

For that, Umroi Cantonment is situated within & kKilometres
from Shillong municipgality limit as per dependency
certificate issusd on 28.1.92 issued by thse Deputy

Commissioner, Fast Khazi Hills District, Shillong.

For that, the aspplicants are wholly dependent upon the

Ghillong city for its essential supplies i.e. Food grains,

milk, wvegetables, fuel, medical facilities and hransport

@t

For that following the judgment dated 04.03.1998 in 0.A. Ho.
TRIYT, Composite Hill Compensatory allowsnce has been
granted to 197 dher emplovees who are similarly situated

and working in the sams Unmrol Cantonment.

Details of remedies exhausted.

That the applicants states that he has exhausted all the
remedies available to him and there is no other alternative

and efficacious remedy than to file this application.

Mat i l e 1y filed ' { ) |
Court.

The applicants further declares that he had not previously
filed any application, Writ Petition or Suit kefore any
Court or any other authority or any ober Bench of the
Tribunal regarding the subject matter of this application
nor any such application, Writ Petition or Suit is pending

pbefore any of them.

< 224 2T %
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That the respondents be directed to pay the

Relief(s) sought for:

Under the facts and circumstances stated above,
the applicants humbly péav@ that Your Lordships be
pleased to admit this application, call for the
records  of the case and issus notice to the
respondents to show causs as Lo why the relief(s)
sought  for in this application shall not be
granted and on perusal of the records and after
hearing the parties on the cause oOr causes that
may be shown, be pleased to grant the following

relief(s):

That the Hon’ble Tribunal be pleased to declare
that the applicants ﬁ@fving under the Station
Statf of ficer, Military Station, Umroi
Cantonment. Umroi are entitled To Composite Hill

Compansatory fallowance in 1isu of - Special

Compensatory (Remots Locality) Aallowancs.

That the respondants s directad o DAy
compansatory Hill Compensatory Allowance Lo the
applicants  with immediate effect in  lieu of

Special Compensatory (Remote Locality allowance) .

Composite Hill Compensatory allowance with effect

from the date initial posting of individual

applicant at Umroi with arrears after deduction

of payment 1T any, already made towards Spacial
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Compensatory (Remote Locality) allowance alraady

pald to the applicants.
Costs of the application.

Ay other relief(s) to which the applicants is
entitled as the Hon’ble Tribunal may deem it and

[P 0Dar .,

Interim order praved for.

During mendaroy of this application, tha

applicants pravs for the following relief: -

That: the Hon’ble Tribunal be pleased to consider
the payment of current CHCA to the aspplicants with

/

immediate effect.

U PINS I U .

-

This application is filed through advocates.

Particulars of the I1.0.0.

I. P. 0. No. : JQ 60 S5F 6t -
Date of Issue s 1322020073

+

@ U‘L'Qavl’va«_}/lw

Pavable at : <3ancnﬁvajnf

b oan]
&
&%

sued from by

List of enclosures.

As given in the indgex.
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~ VERIFICATION

!
- I, 8hri Chaturbhuj Rai, presently working in the Umroi Cantonment,
| EJ’W’;’)"’W J ,Oﬁ(m fk/rf/‘ PRve . .
9 under Gakrisen grreer, dmrol Carftonment, Umroi, one of the applicants
;’ “in the instant application duly authorized by the other applicants to
verify the statements made in this application and to sign this
verification. Accordingly 1 declare that the statements made in
| paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in
; paragraph 5 are true to My legal advice whicI believe to be true. I

have not suppressed any material fact.

. s - o o . R e
Aand I sign this verification on this the wwwwwﬁﬁm,day of

R, May. 2003,

_33‘4 3 2%%_Y7c1\1f7A



r ﬂ

P /‘2—0 -
Annexure~1

RATIONAL AIRPORTS AUTHORITY
o . _ shillong Airport
Ref No. BP/Misc-87/2464 '
Bﬁtid 04-09-1991

¥r., Ref 3 Your letter Mo, 1651/FP/654/E1
dat, 26,08,91

§ub ¢ ISSUE OF DEPENDENCY CERTIFICATE IN REZPECT
OF THE OFFICE OF THE GARRISON ENTINEER
(PROJECT) UMROZ,

‘i‘ r.° .

The Executive Engineer,

Garrison Engineer (Project)
ymroi {(Meghalaya)

8ir,.

. .;_,I'g.,in. ;aﬁ,.n;qod_ that the aecial distance from
§htllong vo Shilleng Airport (Barapani) is 6 Jms. as
" gonfirmad from Aircraft,

Yours faithfully,

84/~ Illegible

- (M. qoapy).
- Aarodreme Officer,
Mational Airports Authority, -
Civil Aercdrome
Barapani, 8hillong
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Annexure~f=>

CONTROLLER OF DEFENCE ACCOUNTS
m\sxm. GAUHATI~781028

e  Hee Pﬂ/‘/uks/mox
Ll et Dated 6,8,91
b m*a:ﬁ;&ﬂ'u“ :
’ ﬂqr. 3-!"
.:M,sastetu Conmand.
7 Foxt William
'_LQGALGUTQApzl

R Wffsua + ADMISBIBILITY OF m&/m 7O THE EMPLOYEES OF az (P)
ciu L. UMROX CAWET.

' Statement. of case proposing. adnissibility of House Rent

. “Allawaaco/nill 4ompensatory Allowance for the defence civilian
7.0 employees serving in the GE(P) vmxos. cantt. at the rate of

f;;w;shillonq toqothor wtth -

v
'i.“

“; ijfébqpondcnay chrtiftcute 1nsuad by bym aonmiaaionor.
. v Rast Khasi Hills¢ ﬂtnt. Shillonq.

[44): Copy of AHQF, E~in-GYs’ nm.cn mze'r uo.ozsemm/
. ;E:Q -dated 20-7-91. ,

. ili} Hﬂro CE ahillong zont. 8hillong letter No,70402/
T 12/746/836.03) datad 18.7,91 and

75‘1vj.f§ha ‘statement ‘eontaining. £1nancia1 effect ia
"-T’”}tbzwnrded herewith'tﬁth th. !ollawiuq audit repott.

;/yif. Tha caso of admisaib&ltﬁy ef HRA/HGA to the employeds
U £ 03(73 Umrei Qantt, is.mot covered under the existing orders
' .on the subject. Sanction ‘of the Qovt. 1s required for payment:

a! HRA/HOA £9° the erployees uorv&nq Ln the GE(P) vmrot cantto
ut pgt with ah.tnonq. .

. 84/~ BABEK RAM

R L T ReCuDuAs 6.8
ﬂapy to a— : '
\'4,_}.” © . GWE 8B Palls, . e : :
L SHILLONG ' With reference to his DO letter

Hos 23568/RK3/90/D0 dated 3.8, 91

1 With reference to his No, P/III/

7/:"“ d‘t‘d 2,8,91,

. 84/= BALAK RAM
'(//«/‘) ‘ ‘ B4CeDaAe
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Annexure«g§—~ '3,

Copy. of Ministry of Finance (Department of Expenditure) _
0M, ¥No, 21011/1&/88~5~II(B) dated 22ad Kept, 1989 regarding
admigsibility of CCA on the basig of Depandency certificate,
15, The undersigned is directed to refer to Pera 3(n) (11i)
6% this Ministry's o.,N, o, ¥e2 (37)E,TY(8)/6¢ dated 27.11,68
. a8 amended/modified from time to-time, and to ssy that the
matter. regarding grant of compensatory (City) Allowance to Cen=
tral dove, employees working at places with 8 kms of the peri=
. - Phery of g qualified-city at the rates admissible in that city
eyen though they may .not be residing within the municipal
B  ;5}}iﬁ@i@i@!}ﬁhgt,ciﬁy.‘Has_been nndarfgquiiderat1057bt,thlb' ,
"ﬁ;fu;niitiynfbg?sometimd,past. xn:cdhkultatign with the staff side
_ .”bftﬁﬁﬁ,ﬁiﬁiah‘l Council (xcM) the. President is pleased to decide
f 0 enat Gent¥al Gevt, eupleyeas working at places within 8 kms
. ofls quatified city which. i3 not an Urben agglomeratien town/
- etty may’ be: granted déhbcnsuﬁbij”(ﬁl#y) Allowance admissible in
f;ﬁ,;uu~_;»xthcédgniikiicfcity'providqau%ﬁat'14ﬂ' , -
A %) Tmere-is no other sub-urbam municipality, notified area
R or Cantonment withiin 8 kmé limits .Of the places; and |
:gby:}‘::y;::1)”11{;§f;@1pcrt1{196 ¥y the eolipctot/deputy commissioney
n ”'i;zﬁhﬁihﬁfjﬁgg;éiétiop46vgt tha qrea¢uth§t‘phe blaccwta‘qenatitiy
Ea '3¢qun§iﬂg‘§aiftt;';saqntial khppl{qs %§e.tqbodératnn,~millk;
v yegetablesy fusl ete, on- the qualified city, - |
L ﬁ“yi' ) o gh;t};;qagcaugg;fi)“gnd S50 abbéo wiii remain vilid'for‘a
r~¢gng?§c§§9ﬁké:; hi@g;yuqtu.after.whichja§§:qsh certificate will be
_L=1 ;s£gg§%£§§¢’fgx;éﬁhtinnineb of the allowance;

Re . ' It {8 -dlarified that the above ¢oncession. is. admissible
 Arreapective.of the fagt whether. the qualified city has been
EL classified for the Purpese of CCA on 'the basis of its population
PR rrunddxwgcqq;qxgo:dbga.pr'apocxal orders,. Extension of existing
R R condoaaLQH;ta”a,pcrt;aulat~ctty:qhqll not be ¢onatrued as

i jielagsification: made. genersl or special orders,

o e ¥ i further claxifted“thatrthis'cqnceqsganfwill net be
TUR T ‘ndnilaibltfttﬂrespecﬁfot‘p;accc'whiqh,dre within: @ kms of a

: © o quadifled - otty/tovm which has been given the status of W,A,town/

RO

‘fléﬁlA .ﬁhaqdfgrders take effect from the daté;of issue,

N TR ~;n's¢.zaf as the persons serving in the Indian Audit and
. Accounts Department are concerned thase orders igsue after
consultation with the Comptroller and Auditor Weneral of India,

8¢, Hindi version of this O.M, is attached,
(8.‘L.¥etm_)

_ ﬂ//c 97", Under Secretary to the Govty of India
i /&}/J& ' o - |

".'~_"'}7 Nt

Ut

©o

P _ 1
‘ &"31 ‘
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Annexure«F é%<

¢ . =~ CERTIFICATE

It is hereby certified thgt L

i

;
=
L

(l) 'UHROI CANTT is a gon~§ggicipa _area w¥ villaqe/Panahayat/
Non Municipal area, S , i

?; ) JMROZ GANTIT is. not a municipality or notified area or "ﬁﬁt
c . Cantonment, o | i

(e) * UMROI CANTT s within a distanée of 8 kilometres from
* the periphery of the municipal limits of SHILLONG,

I
{8) excepting SHILLONG there is no other municipality notified |
_area of cantonment within a distance of 8 kms from UMROT t-
CANTT _ and it'is'generally;dependene for its essential E 4
laupplids;e.gy foodgrains, milk, gegetables, fudl, Health 2
coverage, education, transporsstion etc. on SHILLONG TOWN, i

(d) Although there is no ***‘municiplaity/notified areg/'
cantonmant within a distance of 8 kms from UMROX CANTT®

the 1ntter is generally dependent for its essential supplles,
e@q, food grain, milk, vegetables, fuel health coverage,
education transporation ete, on SHILLONG TOWN & +

8eal of the Collector/ . $d/~ Signature of the
, . - Collactor
Depu#y Commissioney Deputy Commissioner
. , o ' ' " having jurisdictiom .
s . | ‘ ' over the laco.

é
3
1
!
|

Dated 28,1,92

* ' Mone of the place in respact of which the proposal 1
relates. , _
R ?he elvic status of the place, i,e. villago. panchayat. X

: non-municiptl area etc, should be indicates,
& Namé 6f the qualifiod‘tewn/citY~
" #%#%  The name of the other municipality within 8 kms,dimit.

'-'&-~* npletofwh1¢hn§er clavse 1a‘ab£ applicable.

!

i
i
|
|
i
|
i
i
i
X
1
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Annexure ==
BY SPEED POST

Garrison Engineer Umrol
Umroi Cantt

PO Barapani
Shillong=793103

1551/P/457/E1 07 May 92

Army Headquarters
Engineerin Chief's Branch
Kashmir House,

DHQ PO, New Delhi

PIN 110011

ADMISSIBILITY OF HRA|HCA TO STAFF OF GE(P) UMROIL,

1, Referencg your letter No. 02986,/HRA/Umroi/EIC (3)
dated 27 Mar 92 received under XHQ CE shillong letter Noe.
70402/12/819/81IC (3) dated 08 Apr 92,

2, Parawise reply of Ministry of Finance, Department of
Expenditure B~II (B) Branch letter No. Nil dated 19 Feb 92
are furnished below ¢

Para 2 (1) 3 It is submitted that GE (P) Umroi (Ex=-GE

(P) Barapani came into existence and started function= :

ing in 1970 with official addressed of SE Falls,

. Shillong 793011, In the initial stage only essential
staff of GE(P) Umroi were enjoying the facilities of HRA/HCA
like all other employees serving at Shillong as GE (P) Umroi
was situated at Shillong. The entire office was shifted
grom 8hillong to works site at Umroi wef 12 Dec 1987, No.
M4, Agcn., market, education facilities are available at

" Umrei and to all employees as such they are residing at
Shillong and used to come to theix duty place by Govt,
vahicle. The Cantt, is totally dependédnt on shillong for
all basic needs As such this of fice claimed HRA/HCA on the

basis of dependency certificate as per shillong rate. In this

connection clause 2 of para 3(p) (iii) of Ministry of
Finance (Department of Expenditure) OM No. F=2(37)=211(B)/
64 dated 27 Nov 65 and ippendix 6 of gwamy's compilation of

the Fundamental Rules and Supplementary rules 3 (b) (2) under

which it clearly indicate that where staff concerned had to
reside within the qualified city limits barely out of
necesoity, i.e, for want of accommodation and other amenities
nearer to their place of duty, are eligible to get HRA/HCA
at the rate admissible at city, is relevant. Further it is
fﬁbmitted that Shillong has been classified as B=2 city

a}y.

| ContQeee

|




:Aled alongwith original. application).

Para 2(ii) + The case is applicable under Para 3 (b) (1i1)

- Para 2(i41) : Not agreed to, in view of following comments s-

P ra.z

~ A¢gordingly the enployeea of Indian Council of Agrie ;

gCautt are enjoying the facilities of HRA/HCA at per |

~the staff enjoyed HRA/HCA @ 8hillong rates.Dependency

or minor grourd that the certificate was not on

Para 2(v) &1 The intention 1is to claim Hill Compensatory

for the: purpoue of HRA/HGA under special order of |
Ministry' of Finance OM No, P4(3)-E~IX(B)/71 dated |

12 Dec 73 and. extended vide the Ministry's O.M. No.

4(5)2~-11(8B)/73 dated 28 Jan 74 and subsequent letters.'
gulturef situated at Barapani next door to v, rod

with the employeec of Shilleng (letter already enclo-

of Ministry of Finance letter dated 27 Nov 6S,

Office of GE(P} ahifted'from_SE Palls Shilleng to
Umroi Gantt on 12 Dec 87 vide this Office letter
¥0,1681/1/204/E1 dated 12 Dec 87 (copy enclosed for
perusal please), before shifting office from Shillong

Certificate from D.,C. East Khasi Hills obtained on
26 Oct 87 i.e, prior to shifting of the office te
make continuity in claiming HRA/HCA at par with '
S8hillong, The dependency Certificate issued during
1987 cannot in anyway be set aside/proved otherwise,

format as required. Dependency Certificate isgued
by D.C., ant Khasi Hills dated 26th Oct 1987 )
does not after the contents of facts. However, to
reamove this diserepancy observed a C,T,C, of the

Dependency Certificate as per format is enclosed

herewith, '

t The distance between 8hillong peak to Umroi
is 32 ¥Xm due to hilly eircuits but aerial distance is
8 Km from the municipal limit of Shilleng.

Allowances and winter allowsnces i.e, Hill composite
allowance as accepted by Ministry of Finance on tha
recommendation of the 4th Pay Commission iide para 9
of resolution dated 13 Sep 86 which was accepted vide
Minigtry of Pinance letter No. F 15(1)/IC/86 dated

22 8ep 86 as the station Uﬁxoi is situated at a height

. Contd. .
b ‘
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45 26-

(Anngxureig;éontd.)

"ot 1034 metre. The height. qtven in‘aependency
"certificate by-D.C., East Khasi Hills based on
. 5urvey report given by Survoy of Indis., In this
" gonnection please also refer Ministry of PFinance

'Department of Expenditure Office Memorandum letter

g o, r-4(4)-m-zz(n)/73 dated 06 Jun 4.

3. ‘In view of above yont arn :equestad to ‘take up
the case with appropriata authority for axpeditinq early
sanction to avoid unrest amonq the staff on this account

}plaaacg

Enclo 1 e Nos.

Copy to 1=

14 “HQ CE EC Calecutta
2,  HQ CE 3hillong Zone
3, CWE shillong - -

sa/-_

(AG Kiniker)

EE

Garrison Engineer

et S R R KRS ENDERA 14 .o g g

TR ATY s YR b SRRIT e 1 h e b By




/ tion of revised rates results

Re -
S8 o7

No. 20014/9/86-FIV
Government of India
.= Ministry of Finance
., {(Department of Expenditure)

nnexure Z @,:
A ’ o= “‘b("‘

“ﬁcqgndlﬁii~th¢ 23;&15¢ptember. 1986
' OFFICE MEMORANDUM S
53ﬁhjgctii'arane of Spdéiél coﬁpaibatbryiaamotewLocality)

- Allowance to Central Government employees posted
.o . A Meghalaya. o —

e urhﬁ;uhdersignedfiaﬁQirgcted‘to say that consequent upen
dhalpiang‘faken by the Government on the recdmmend&tibna
,qg_tthIon:gh,qujcemmissiou‘;nlrggard to grant. of Special
Compensatory (Remote Locality) Allowance to Central Government
euployees posted in Meghalaya, vide Resolution No.14(1)/I1C/86
dated 13,9 1986 sanction 6f the Presidint is hereby conveyed
£at§ﬁhcrio?§1§aTo£gall the existing orders on the subject, te
%he grant Of Special Compensatory (Rembte Locality) Allowance
tq'¢‘é§r&tfd§b&rﬁment Qmplbyoea posted in Meghalaya at the
'tolléwinq revised rates i : |

Pay Range : Rate of Special Compensatory
- | ~ Allowance per month (i, )
Basic Pey belo B, 900/= - . 20/-
Basia Pay of B. 950/- & above 40/~
but below k. 1500/~ | -
Basig Pay of k. 1500/~ & above . 60/«
but below s,2000/. | -
- Bagic Pay of K, 2000/~ & above but - 80/
below & 3000/~ ,
Rasic Pay of B, 3000/~ & above 100/=
2‘f,' " These orders take effect from 1,10.1986. Fer the period :

from 1.1,1986 to 30.9.1966 the above allowances will be drawn

at the existing rates on the noticnal pay in the prevised scales. ﬁjﬁ

3. Pay means pay in thn7teviscd scales of pay 1ntr6&uced

- zvndex the C33(R.P) Rules, 1966, In the case of thoss who retain
‘the existing scale of pay, it will 1nclude,‘bontd¢n.»ay in the

pre~revised acale of pay, appropriate dearness allowance,
~additional D.A. dearness pay, ad~hog D.A, and interim relief
thereon at the rates in force on.31.12,1988, Where tlhe applica-

i & loss to an employee,. who. has
been’ gontinuously drawing the #llowance from a date prior te

6§§P0
, /;)U 1.10,19€¢ the amount drawn,hf-hlm.immédiately prior to that date

will be protected by treating the difference between the allowe
8nce a0 drawn and that admissible-at the revizad rates as persow

nal t¢ him, The brotection will continue till the employee remai- : .
ns posted {n the 8aid region and becomes eligible to higher amoun :||§
. @ither on promotion ox otherwise,

Contd,,..
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1. Bpeelal Compensatory Allewance under. these orders will not

S ke entitled to composite 11l Compansatory Allosenne in addie

:thd“igna'
- Allewance,

~2.8-

——— ¢
Annexure‘~ {contd, )

Hote 1 Pay means pay as.ddfined undér PR 9(21) (a) (1),

ﬁhn Contgh;viebVornmént*quiéyeqs 1n,xacéip£:o£f

tsong”qucvbr'wha;e-thdiggll Compensatory Allowance or any
Gompensatory Allowance -

Samanas

iz mxkixaxxx admisaible is more beneficial.
‘®ay be allowed in lieu of the Special Compensatory

o _S;' .. The 8pecial Coapcniatdty'&iléwance wi;lvbevrequlated
o du:inQvlaavqa~Joininq time and suspension in the same manner

a8 City

Compensatory Allowance undex this Ministry's Qffice

. Memorandum No, 2(37)=EYII(R)/64 dated the 27th Novenber, 1965
as. amended from time to time, :

- 6y . These erders will Apply to civilisn employees 6f the
. Central Government belonging to Groups ‘B' 'c* and 4p* only,
The Qrdargﬁxll-QXso 2pply to the Groups 'BY 1CY and 'D!

A

o

T

TN RIRITNITT Qs i e g s ie o se et

-

e

L .- ¢dvilian employees paid from the Dafence Sexvices Estimates, In
Ce . ¥egard to Armed Forges Personnel and Railway employees, separat(

-oxders will be iasued hy'thg ¥inistry of Defence and Department

0f Rallvays respectively,

T In fheir'applicazioi to thé‘staff of Indian Audit and

Accounts: Departments, these orders isgue in consultation with

st

; .‘-/A'["

Comptroller & Auditor General of India,
8¢  HindL version of*thdvofder,1svattached.

84/~ B,P, Varma
. Joint Hecretary to the Govt, of India

' All'uiuiatriea/bgp;xtmsneu cféﬁhn Govt, (of India, ete,
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' Annexu:.qgtjﬁ¥

SURVEY OF INDIA
Ho« B=2845/1B-B-2 . “

NORTH BASTERN CIRCLE OFFICE
POST BOX NO, 89
amx.mm-’nsoo:. (mcHALAyA) -

. INDIA
| r | | | o Da:ted i0th Sep, 92
To
o  The Garrison Enqinaer Umroi.
Umrodl Cantonment,
P.Co.Barapani,
8hillonq-793103
'8UB ¢ ISSUE OF CERTIFICATE FOR GRANT OF G.E. UMRO®
CANTT, ‘ ‘ ' ‘
| REF 1 Your letter No. 1651/P/465/EIP dated 22,8,.92,
a!.r,

It is certified that the highest point within Umroi
Cantonment limit is above 1000 metres but below 1500 metres.,

Xours faithfully,

 84/= R,K., JAYAVELY
| . DEPUTY DIRECTOR,
' for DIRECTOR, WORTH EASTERN CIRCLE

L TALLEES e

A )&’
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.78 of 1997.

Date of Order : This the 4th Day of .March, 1998. -.

Shri G.L.Sanglyine, Administrative Member.

Shri Jaleswar Ral & 196 others.

: All the applicants are working under

: © Garrison Engineer, Umroi Cantonment,

} Military Engineering Services, Umr01. :

{ ‘ »Barapanl, Meghalaya. « . '« Applicants.
!

]

By Advocate S/Shri J.L.Sarkar & M.Chanda.

- Versus -

“h ernment of India, Ministry of Defence,
aNeR Delhi.

Headquarter Chief Engineer.
tern Command, Fort William,
cutta.

’he Controller of Defence Accounts,
“Basistha,
Guwahati~28.

4. The Army Headquarter Engineer-in-Chief‘s
Branch, Kashmir House, _
DHQ, P.0O. New Delhi-110011. '

5. The Garrison Engineer(P),
‘Umrod,
Umroi Cantonment, Barapani :
Shillong-793103. , : + « « Respondents.

5 : By Advocate Shri s.ali, Sr.c.G.s.C.

G.L.SANGLYINE, ADMINISTRATIVE MEMBER

The applicants are employees under thefcérrison

Engineer, Umroi Cantcnment, Military‘Engineerihg Services

working in differqng dapacities in Group 'C*' and 'D'
categories._They have.beep permitted to file ﬁhis single
application vide order dated 11.4.1997. In this_applicat}on
i_ | t%e’épplicantsisubhittedi@hat they are entitled £o‘Composite

i (\ Hill Compensatory Allowance in lieu of Special Compensatory

contd...2
e



(Remote Locality) Allowance. They pray that they be allowed
the Hill Compensatory Allowance in place of Special Compen-
satory (Rémote Locality) Allowance with effect from August
1991 after due deduction of amount already received by

1 them on account cf Special Compensatory (Remote Lccality)

Allowance. Mr J.L.Sarkar, learned counsel for the applicants

has submitted that the applicants are entitled to Hill
Compensatory Allowance as it 1is more beneficial to them than
the. Special Compensatory (Remote Locality) Allcwance and
this is permissible under the relevant rules. He ﬁas also
submitted that all relevant details and facts had been
placed before the competent authorities of the.respondents.
Dependency certificate from competent authority, namely,
Deputy Commissioner was submitted. The aerial distance was
certified by National Airport Authority and the Survey of
India has furnished the certificate regarding altitude. The
local authorities had recommended payment of Hill Compen~
satory Alibwance to the applicants. Piscussion between the
authority and the representative of thé emp loyees had taken

,n;ace in this matter from time to time, the last one being

,/«09 22 5. 1996 but no decision had been finally taken by the

/&\.'& i
ﬁce with effect from 1991 as there is no circular issued

:by'the‘hlgher authorities to draw the allowance by the
applicants. .
2. " I have heard counsel of both sides. It appears to
me that the applicants in this 0.A. have come before this

Tribunal with the grievances simply because of the indecision

/L of the respondents. The matter remains undisposed of before

contd.. 3
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the Army Headquarters, Engineer-in-Chief's Branch, New
Delhi. The statement of the respondents that the Composxte
Hill Compensatory Allowance (CHCA) as prayed for by the
applicants in this O.A. cannot be granted as there is no

circular issued by the higher authority shows their inaction

f~j¢~aﬁd‘that they have made. an.attempt to avoid the issue. °

. 3 matter long pending and it cannot be allowed to

on in this manner. The respondents, particularly the

mykpeadquarters. Engineer—in-Chief's Branch, NeQ Delhi

axﬁytﬁerefore dlrected tc make final decision on the claim
™ the applicants after consideration of the relevant facts
and rules with regard to .the payment of CHCA to the appli-

cants. They shall issue a speaking order in th;s matter

within 3 months from the date of their receipt of this

order . The applicants are at liberty to contest the decision

of the respondents if they are aggrieved with it.

The application is dispcsed of . No order as to costs.

i
A

(rue Leg)

s

S/MENBER (AGIN)
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IN THE CENTERAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH $$s GUWAHATI.

O«Ae NOo 32 OF 2003
Shri Chaturbhuj Ray & Ors.

X E RN N ABBlicants.

Union of India & Ors.

eevses Respondentse.

- md -
In the matter of s
Written Statement submitted by the

Respondentse.

The humble respondents beg to submit the para-wise

written statement as follows ¢~ .
o “\

1. That with regard to para 1, 2, and 3, of the

application the respondents be’é t0 offer no commentse

2o That with regard to'the statement made 1n para 4(1)
of the application the respondents beg to state that all the
applicents are working as group 'D' employees under Adhoc

Station Headduarters, Umroi Cantt, Shillong.

3. That with regard to para 4(2) 4(3), 4(4 ) and 4(5)

of the application the respondents beg to offer no comments.

4
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f,. o That with regard to the statement made in para 4(6)
of the application the respondents beg to state that Shri

¥

)!haturbrmj Ray and 17 others Civilian employees of Adhoc Station
!

1:

Headduarters, Umroi Military Station have filed O.A. No.32/2003
in Hon'ble CAT Guwehati Bench for grant of Composite Hill Compen-

;;sa‘bory Allovance (CHCA ) Umroi Station in lieu of Special Compen=—

éfsaﬂmry Allowance or any other compensatory Allowance admissible
is more beneficial, the same may be allowed in lieu of the Special
fgompensatory Allowance (BL )e This office had taken up a case . '

1 ith JCDA, Shillong for payment of CHCA to the Civilian Bmployees
;:;f Adhoc Station HeadQuarters, Umroi Cantt on the basis of Govt.

of India Ministry of Defence letter No. 90237/6028/BIC Iegal=~C/146~Fs

gt-c/n(civ JI) dated 15 March 1999 under which the Civilian employees
J:f GE, Umroi Centt are permitted to draw to CHCA. The case vas
‘{not accepted by JCDA. Shillong vide their letter No. Pay/1V/17
fVol-II dated 27 March 2000 on a plea that the order pertains to
‘.éthe Civilian employees of GE(P), Unroi Cantt only and no Govte|

‘order exist in case of Civilian employées of Adhoc Station HG

i?Umroi Cantt . for grant of CHCA,

Copy of letter dated 15¢3.1999 is annexed herewith

and marked as Annexure-A and Copy of letter dated
1 127.3.2000 is annexed herewith and marked as Annexure-B.

" e

|50 That withregard to para 4(7J, 4(8)4(9) and 4(10)

{of the application the requndents beg to offer no co-mmentse

16 That with regard to the statement made in para 4(11 )
lof the application the respondents beg to state that the applic;ants‘
l Group 'D' employees presently working at Adhoc Station HY, Umroi




-3-

- rkxxxe
Umroi Cantt are drawing SCA (RL ) at the @ of Rs., 80/~ PM vide

Govte of India Min. of Def. letter No. 20014/9/86-F.1V dated

- 23 Sep. 1986 .

7. That with regard to the statement made in para 4(12),
of thed applicants have Quoted the Hon'ble Pribunzal order Tridbunal

directing Army Headquarters B-in-C's Branch to issue the speaking

~order dated 21 Oct 98 granting CHCA we.e.f. 10 Sep 92 and formal

sanction to this effect was conveyed by Min. of Def. vide their
letter No. 90237/6028/BEI1C/D(Civ } dated 15 Mar 99 in respect of
Civilians employees of GE(P ) Umroi (copiffs enclosed ) on the

basis of which they are being paid. Howewer no such sanction

from Min. of Def. exists in respect of Civilian Bmployees of

Adhoc Siation HRs Umroi.

. 8, That with regard to the statement made in pare 4(13)

of the application the respondents beg to state that it has been
stated by the applicants that they had been constantly apProaching
the respondents for grant of CHCA which has been extended to 197
pers of GB(® }Umroi Cantt. vide Govt. of India Min. of Def. letter

No. 90237/6028/BIC Legal-C# 146-LC/D(Civ.I ) dated 15 Mar 1399.

They have also stated that lawyer notice was served on the res~

pondent on 16 Dec 2000 urging for grant of CHCA. This office

did not receive any lawyer notice for grant of CHCA as stated.
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i:iéiowever.: this office, at its own, keeping in view the welfare

;;wf the applicants had taken up a case with concerned Finance
@thority but CHCA could not be granted in absence of Govt. order
és responded in para 4(6 Y& 4(12 yabove. However this office is
;ubmitting a Statement of Case to the Min. of Def. through proper
éhannel for grantd of CHCA to the applicants, Shri Chaturbhuj Ray

and 17 others Group 'D' Civilian employees of Adhoc Station W,

© Umroi Cantt. in Light of Min. of Def. letter No. 90237/6028/EIC

;[.egal-c/ 146-LC/D(Civ.I ) dated 15 Mar 1999 under which the Civilian
Mployees 6:(‘ GE(P)Umroi Cantt « are drawing CHCA. Resgpondent No .4 ’

is perswing the case to get Govt. order.

9. That with regard to para 4(15)5, 5(1) to 5(7),

6 and 7, of the application the respondents beg to offer no comments

Verificationeccescose
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i VERIFPICATION

s GmE Gme GEe s Es GEe Wer e Wee W

’: I, Shawic IC-56869p Capt Ravi Kumar » Presently

%orking as Station Staff Officer (SSO0) » being duly

“z;d:g authorised and competent to sign this verification, do
hereby solemnly affirm and declare that the statements made

:?n paragraphs of this written statement
i

|

are true to my knowledge, those made in paragraph being

matters of record are true to my infommation derived therefrom

‘%md those made in the rest are humble submission before the

Hon 'ble Tribunale.
i

And I sign this verification on this th day qf'

June' 2003,

|
|
4
1
!

j Deponent

¥ [
IC~-56869P
Capt .
Ravi Kumar
Station Staff Officer
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. No.9023 7/6028/&! Lagat-c/14s LC/D(Cnv
: Fovernment of India CE N
Mnnlstry of Defence

To

uhia} o f o e A titafr, -. - CRg
Hew Dalhi. C . IR o

5Subjeci; Aum: s‘bxlxty of Composute Hll!
i Fompnnea?ory Allowance to ‘the
emp loyées of GF(P) Umro1_ Canﬁta

Slr, ,
i '\.n dirscted to refer . tn Arimy Ho g quas>
|t o] ‘Nr;.&)())'j 7/602 G/H(‘ Legm-c,,_c,x_.‘ét?,’;:t‘.
tobvr 1998,, and lo convey the sanction of .
PrPStdent to p:an1 Compoaite Hill ,mppnsatory’i_' X
Al lowance’ (CHCA) to the c.vnllan Pmolo ees gf-
‘GELRY, Umboi: “cant{, =~ w.e.f.10.9.92.
-bagis of the heagh%'uertlflcate issued, byn
survey of india as" ‘per:the. oond‘tlonS'gcg
tatned in Ministry ofiiFinance; O. M No::5( 8
l&(D)/°4 dt’au.u~84 as.amended from time
t|me and as per theil i ‘orders- M
0.M.No. 4(3)/Q7~F |l(B);:,_ - itasued
the basis the rrcommendataona of tha ~Fl“ih.
Centrai'Pay Commlasson“ ' : RS a
1

tor'

C L Lo
2. Thiz jéuah\ with sth concuerence: pf
Ministry of DPTGHCP/FinnnCG vide their Dy.yo. .
201/AG/PB/9Q  dt. °8~” -9g'‘and in oon:ultatipn,,_
wilth Miniatsy ‘fof - _Finance vido. thg:rﬁ",n
U 0. No 1/E !I(B)/OE dt 10. 9.98, R » R

Eaithutiy$5

@Youra

aﬁw@ww&kwﬁ, :

4 o
3 Shilleng Zons
4 ! SthO .~_$.. L
5. GE Umrdi Cantt.
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- Sub ject Num.gp‘b.lltV"f‘PompV:hte Mitl

‘hbasis of the bnigh*«verttttrate issued by..
‘tained in 'Msna trv of Einance - C.M.No

“time and as Der theur 'P9V|Sed orders

i Lo
. H . : -
_ T e L
e [ e Y e € o g N

”Camy(tw;.'. Ce

No . QO:37/60°8/E!@ Legal~C/146=LC/D(Civ. 1) |
Government of India - s
Mlh!sir“ of Defenop : i

New Delhi,t he 15th March 1990,

4

uhin} ur dies A tital r,

 Compenzato r/ Al lowance to the
; smployées © 5f GE(P) Umrot Cantt

fir, ;

i upn dteactesd taoor ()‘ ar o tn Airmy Il;s(g¢|r1l4;,.tuﬂ
tor's lolter No.90237/600 '/FlF Lopnl=C ot 214t
October, 19968 .  and to convey the sanction gf
President to grant Compoaite Hill uompvn:etc“y'
Allowance (CHCA) to the civilian employees . gf
GELP), VUmroi Cantti, w.e. £.10.6.82 on. 1he.

Survey of India a3 per the. vond|#|dn
E.11(B)/S 4 dt.22.5.84. as amended from t;me

O.M.No.4(3)/97-k, ll(H) dt.17.8.98 " iasued
the basis of the rs ommondaiuona of thu CF1Ed
Contral Pay anmaqenon S
2. Thi= ‘. AU E mi%h sthe ooncu&r ence
Ministry of Dp'wan/an nce vide thair .
201/AG PR/O0  dt. 26-2-92 and in conaultat
with  Miniatey: of5' Finance - vide
U.0.No . 1/E.11{(B)/98 dt.10.9.985

[
o

e f Slal iYeurs faithfu[fy;:

; e L :f-C.AJ- uhramanlhv'
_Underisecnetapy to the Govi £

1.7 CEDAYT How: tf’ihx
By C‘D‘c\ BLUL U.i’» s w‘ '-' 2
3. CE. Shillong Zone

4., CWE ., Sh;{\cnv,' . |

5. “F Umroi Canit. ‘ : y
e}
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